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Order

This is an application (CA 110/PB/2016) with the averments that there are six

connected company petitions (cps gi to go(Meyz016) which are now pending before

the Mumbai Bench of the NcLT because the territorial jurisdiction lies there' However'

theinstantpetitionbeingcPll/2016havingitsregisteredofficeinDe|hi,hasbeen
retained with the New Delhi Bench'

2. In para 3 of the petition, a categorical statement has been made that all the

companies are having cross holdings in each other companies including CP 11/2016 and

thereforetheinstantpetitionneedstobeheardalongWiththeotherpetitionspending
before the Mumbai Bench.

3.Ithasa|sobeenrepresentedthatcommoninterimorderhasbeenpassedinal|
the connected matters inciuding the one in hand' A specific reference has been made to

the order dated 19-5-2016 pasied in cp 11(ND)/2016 which shows that all the matters

were being listed together 
P.T.o.

SECTION Ol'TIIE COMPANIES AC'lz 3971398

-.---2'



-z-

4'Havingheardthe|earnedcounse|,weareoftheviewitwou|dbeintheinterest
of justice to grant the prayer made by the applicant by transferring the Company

p"fiUon tU2O16 along with all other applications to the Mumbai Bench of NCLT where

other six petitions are also pending'

5. Accordingly, Bench Officer is directed to send CP 11/2016 along with all other

apptlcations to inf UumOai Bench of NCLT at the earliest possible'

6. I All interim orders to continue'

7. The application stands disposed of'
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